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CENTHAL AVMINISTHATIVE TRI BUNAL
ALLAHABA)  BENCH

Originhl Application No. 462 of 1994

Allahabad this the \\ day of @0\" 1995

)

Hon'hle Mr. S. Das Gupta, Member ( A
Hon'bhle Mre. T,L. Verma, Member ( J }

Parsooti Singh, 5/o Shri Lala kam Jatav, E/o K.N.-I/16 |
-H, RE Colony, Mathura Junction. |

APPLI CANT

By Advocates l. Shri 5.C. Vermsa. |
2- Shri -:;ii{t DEY.
3. -ﬁhl—i -'j'-}':.o fa";:':SIa.

Versus

l. The Divisional KRail Manager,(Personnel), Central
Raéilway, Jhansi.
2. The Assistant Electrical Engineer{Traction & Distri- |
Bution), Central Railway, Mathura Junction.
3. Tne senior Livisional Electrical Engineer(Traction
& Uistripution), Central Railway, Jhansi. |
4. Union of India throuch General Manager,, Central
hallway, Bombay V.T.
RESPONUENTS
BY Advocate ohri Ae. Sthalekar. |
O KD E K(Oral)
By Hon'ble Mr. Sdias Gupta, Mamber ( A )
Ihis application has been filed under
section 19 of the Adninistrative Tribunals Act,
1985 seeking the relief of quashing the impugned
order dated 04.3.1994 passed by the Div, Railway
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promoted on ad-hoc basis
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in the pay scala af 3.2%3%' | z, ':' o
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working on ad-noc basis on the higher pos 0
Clerk until the issuance of the :meugmgoq
dated 04.3.1994, by which he was reverted the
lower post of Peon. This order was, h
by the interim order passed by fl:ﬁ .

L

then the applicaent had been working %u*ms;f;pﬁ ff"d‘f}m

by virtue of the interim order.
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It has al bokavexred by the a"p ______.;}13' *n-ls t

a Selection examination for the ra.gul-.ar-%-ﬁgngg,;:_ 1 to

the post of Junior Clerk in the 33 1/3%
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examination was declared by the order dated 10.12.1992
{Annexure A=-8) which indicate that the Iesults were in
respect of the general wacancy only and the result

in respect of S.C. candidate was being withheld. Reing
aggrieved by th%gt, the applicant has Sought the Irdlief
aforeumentioned‘including that for declaration of the

result of 1992 examination in respect of the 5.C. vacancey.

4, Ihe respondents have filed Written reﬁly in
which it has been stated that the applicent was working
as a Office Peon in the pay Scéle Of fise 1964232/, wheréas
the grade of Junicr Clerk is tgo grades higner i.e.
H54200-400/-. A post of Junior Clerk @& down graded

to that of ks.22,-308/- against which the: applicant was
promoted. This promotion was purely on ad-hoc hasis and
«applicant had not been Promoted af ter dPpearing in the
regular selection test. It has been admitted that the
applicant was allowed o continue on ad-~hoc basis till
the issuance of the impugned order dated 04.3.,1994.

It has been further stated that an ad=hoc promotion

did not confer any right on the applicant for cOntinueqif
in service., As regards the §Selection test held in 12925
it has been admitted that the applicant had appeared

in the said examination but, his result has been wi thheld,
aS he allegely adopted unfaiz meéans, and the matter

1s under investiyation by the vigilance department,

STe ihe rejoinder affidavit has heen filed by the
applicant in which apart ﬂmmwreiteruting the contention
in the O.A., it has been denied that tne applicant hag

adopted unfair means in the sblection test
.
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6, de have heard the learned counsel for the
parties and have perused the record.
|
s Admi ttedly, the applicant was appointed on

ad=-hoc basis and this ad-=hoc appointment was not

pbesed on his empanel lment after passing proper

selection test, It is well settled principle
D

of law that such ad-hoc promotion dad not confer
: =

L4

any right on a promotee %o continue on a promotional
post or for getting seniority. This principle was
very clearly enunciated in the case of Jetha Nand®s
reported in' Full Bench Judgments of C.A.T.(1986-89)
page 353, decided vn 05.5.1989 in T.A No «844/86°
Leanied oounsel fopo the applicant has relied on

the Juddgnent of Supr.me Court in the case 'Union

of India and Others vs, Bigyan iohapatra and Others
reported in 1993(1) UPLBEC 558'. His contention is
that since the post of S.C. quota is still available
and has not yet heen filled, the applicant should be
allowed to continue to work on ad-hoc basis until
reguler promotee is appointed. e have carefully
gone through the said decision and we do not find
that the décision in any way supporty the contention
of the learned counsel for the ;appli cant that even 1if,
vacancy does exists, there is i%_ right on the part of
the applicant to continue indefiﬁitel}' and to officiate

oW the _higher post.

8. «# have, ho.ever, noted that the applicant
did appear in the proper selection test and his result

as been withheld. The respondents contendg that because
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Iesult in respect of 5.C ‘r:a | 3\ peziaH

order. There will be no order as to costs. Tt he interim
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